IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.4.N0,848/91 .Date of Order: 11,10.1993

Bhooma Anjaiah .. Applicant,
A ND

1, The General Manager,
Ordinance Factory Project,
Government of India,
Minkstry of Defence,
Lddumailaram, .

District: Medak,

2. The District Employment _ Officer,
Bistrict smploymentxggchange,
Gvernment of Andhra Prcdesh
Sangareddy, Dist, Medak, «. Kespondents,

Counsel for the -Applicant o Mr.P.Naveen Rao

Counsel for the Kespondents .. Mr,N.V.Raghava Reddy |
' ' ’ ' for R1 ’
Mr.,D.,Panduranga Reddy
- for R2
CoraM:

HON'BLE Mr,JUSTICE V.NEELADRI RAC : VICE-CHATHMAN

AON'BLE ¥r,P,T.THIRUVENGADAM : MEMBEK (ADMN, )
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Judgeme nt
( As per Hon, Mr, Justice V. Neeladri Rao, VC )

Heard Sri P, Naveen Raé. learned counsel for the
applicant, and Sri N.V. Raghava Reddy, learned counsel
for R-1 and Sri O. Pandﬁranga Reddy, learned counsel for
R=2. i
2, An extent of-ﬁ acres aﬁd 35 guntas of land in Survey
No.311/i§§blunging to the applicant in Indrakaraﬁ Village
in Medak District was acquired for the Ordnance Factory
at Eddumailaram, A scheme uysfeJ%luated for providing
one job for member on;i§f¥2;}¥;wcﬁguhera displaced on
account of acquisition of land for this Ordnance factory.
The applicant made a written rebresenpation to R=-1 on
13-3-1990 requesting for 8 job under the said scheme, It
is also the case of the applicant that he submitted
reminders dated 29-4-1991 and 25-5-1991 in regard to the
same. This UA was filed praying for a direction ta the
respondents to consider the case of the applicant for
appointment to any of the Qlass-lu pe ts in this prdnance
Factory. |
3. Though R=1 raised numger of pleas in the counter
filed, Sri N.V. Raghava Re&dy, learned counsel Por the
R=-1 submitted that he was instructed to state that the
name of the applicant is in the second list and out of
481 land displaced persons for wham jobs havé to be pro--
vided as per the above scheme and who ars in the first
list, jobs were provided in this Ordnance Factory for
40q)and still 91 more of that list are awaiting for their

tufnfand the name of the applicant is at serial No.126 in
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Copy to:=-

1.

2.

K

4.

6.
7o

TheGeneral ‘Mamager, Ordinance Factory Project,
Government of India, Ministry of Defence, Eddumailaram,
Medak District,

The District Employment Officer, District Employment
Exchange, Government.of Andhra Pradesh, Sangareddy,
Medak District,

One cony to Sri, P.Naveen Rap, advocate, 40 MIGH

. Housing Board colony, Mehdipatnam, Hyd-28.

One copy to Sri. N.V.Raghava Reddy, Addl. CGSC, CAT,Hyd

One copy to Sri, 0.Pamdupanga Reddy, Spl. Standing
counsel for A.P, . ’

One copy to Library, CAT, Hyd.

One spare copy.
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the second list of the land displaced persons for whaom

“l also jobs have to be provided in this factory.
4, Sri Neveen Raoc, learned counsel for the gpplicant
submitted that as large extent of land of the applicant
wvas acquired for this fac tory, anad as no gquestion of
doubt would have been arisen in regard to the offer of a
Job tn the applicant under the said scheme, his name
should have besan %nc;uded in the first list and hence
his name might be included either at the bottom of the
Pirst list or eitRer at the top of the second list.
5. It is not knoun’ as to what norms or guidelines are
followved in preparing the first liagfa#%;rjbégzﬁgfuho are
above the applicant in the second list -are similarly
situated just as the applicant herein, if would not be
reasgnable and just to place the name of the applicant
above the 125 in the second list, Hence, in view of the
material on record, the only direction that can be given
to R=-1 is to provide job to the applicant in Group-D as

and when his turn comes,

6. The QA is ordered accordingly. No costs,

Q;Q.L—ﬁ‘

o —
(#.T. Thiruvengadam) (V. Neeladri Rao)
Mmember (Admn.) Vice Chairman
o Dated : QOctober 11 ﬁ—, h
Dictated in the Open Court s
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o * IN THE CFNTRAL ADMINISTRATIVE TRTBUNAL
'HYLERABAD BENCH AT HYDERABAD,

THE HON'ELE MR,JUSTICE V.NEELADRT RAO
, VICE CHAIRMAN

THE HON'BLE MR.A.B\,GORTHI sMEMBER(A)
AND

jTHE HON'BLE MR.T.CHANDRASEKHAR REDDY -

MEMBER( JUDL)

AND _
THE HON'*BLE MR.P,T.TIRUVENGADAM:M(Z) '

Dated: “Z/O/ -1993

ORBER/TUDGMENT § A
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, . . 0.A.No. ga bl o
- ) .T—--A—s'NO';“‘ v . '__"( W;P . s A*______)\
- Admitted and Interim directions
Jissyed ‘

- | ' o alloyed. '
. .~ iZposed of with directions
P ‘ Dimissed. -
Dismissed as withdrawn
.Désmiséed for default,
Re jected/Crdered.

NG order as to costs.
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